
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH; NEW DELHI.

Regn.No. OA-27 09/ 92
Date of decision: 5.2.1993

Shri Kar^n.Pal Singh &Qre Applicants
y ersus

Union of India through
S9cy.» ministry of
& Family Jal^'are i Ors.

For the Applicants

For the Rasoondants

.... Respondents

Shri V.P. Sharmg, Advocate

Shri P.P. Khurana, Advocate

CORAM:

The Hon'ble Mr. P.K. Kartha, Vice-Chairinan( J).

The Hon'ble Mr. B.N. Dhoundlyal, Administrative Member
/u?

1. To be referred to the Reporters or not?

JUDGEMENT

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

U0 haua gono through the rocords of ths casa and haua^ . <

heard tha laarnad counsal for both the oarties. Tha aoolicanta*^^
I:. : I

Who have uorked as casual labourers in the office of the ' j
resoondents, are aggrieuad by tha imougnad ordar of tarmlna- 'j
tion of their services. The services of applicants 1 and 3. 'V f

were continued from 1. in. 1992 and the services of aoolicant

No. 2 were continued from 1.8.1992. They have prayed for their

reinstatement and regular! sation in Group 'O* posts.
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2, According to the applicants, aoplicant No.1 uas
enqacad on 11.3. ts Nc. 2 and 3 on 13.5.1''91.

Thay «era alao aponaorad by the Intal Emaloymant Cxchanqe
for such angaqatant. After dlsengaqing them, the respondents
hcVB called for fresh names from the local Emoloymant exchange
^or selacticn/aooointment as casual labourers.^ They ha.e
submitted that their uork and conduct had been satisfac-o.y

,nd that tbera are Vacancies in uhich they could be accommodated,
3. The respondents have stated in their counter-affidavit

that the applicants uere engaged for seasonal or casual uork

and were disengaged uhen these jobs were over. There were

breaks during the period of their engagement. According to

them, anolicant No.1 worked for 9B days from 11.5.1^90 to

T1,1'̂ , 1990 im the Principal Accounts Office and thereafter,

there was a break of 48 d^ay s from 1.1.1991 to 17.2.1991.

Thereafter, hewas engaged from 18.2.1991 to 31.8.1991 for

a period of 139 days. Again, from 1.9.1991 to 13.10.1991,

there waS a break of 43 days. Similarly, there had been

breaks in the service rendered by applicant "Jo. 2 to the

extent of 57 days and in the case of applicant No. 3, 50 days.

4. The respondents have stated in their counter-affidavit

that they did not call any names for engagement as daily-uager

from the Employment Exchange after disengagement of the

o-
applicant s.
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3, Thara is nothing on rscord to indicate that the

aoplicants hque worked for 240 days in two consecutive

years so as to make them eligible for regularisation.

Apart from this, there is also nothing on record to

indicate that there are vaCancias in which the apolicants

could be continued as casual labourers or in regular posts,

S, In the above ^actual background, the application is

disposed of with a direction to the respondents to consider

engaging the applicgnts^as Casual labourers in case they

naed the services of Casual labourers and in preference to

persons with lesser length of service and outsiders. In

that event, they should also be considered for regularisa—

tion in accordance with the administrative instructions

issued by the Department of Personnel & Training dated

26, ln, 1984. There will ha no order as to costs.

(a.N. Ohoundiyal) ^ (P.K. Kartha)


